
DBS BANK INDIA LIMITED, a company registered under the Companies Act, 2013,
having its registered office atGroundFloorNos. 11&12,Capitol Point, BabaKharakSingh
Marg, Connaught Place, New Delhi, Delhi, India, 110001 and Hyderabad office at 2C,
Ground Floor, Aditya Trade Centre, Ameerpet, Hyderabad – 500 038, Telangana
(hereinafter referred to as “DBS India”) proposes to sell/ assign/ transfer the below
mentioned non-performing asset(s) (“NPA Loan”). The bid process will be conducted
through the Swiss Challenge Method in accordance with the Reserve Bank of India
(Commercial Banks - Transfer and Distribution of Credit Risk) Directions, 2025 as
modified, updated, amendedor replaced, from time to time.

DATE:17-08-2026
PLACE: Hyedrabad

AUTHORISED OFFICER
DBS Bank India Limited

INVITATION FOR EXPRESSION OF INTEREST
FOR SALE OF NON –PERFORMING ASSETS UNDER

SWISS CHALLENGE METHOD

_

DBS Bank India limited

____
2C, Ground Floor, Aditya Trade Centre,

Ameerpet, Hyderabad - 500 038, Telangana.

____

____
Name of the
Borrower

Principal outstanding
amount as on
31.07.2026

Reserve Price on
100% Cash Basis Bid Structure

____
M/s. Karvy Realty
India Ltd.

INR 31,25,00,000.00 INR 8,00,00,000.00 100% cash

_
_
_
_

_
_
_
_

_
_
_
_

The interested and eligible ScheduledCommercial Banks,Non-BankingFinancial Companies,
AssetReconstructionCompanies, Small FinanceBanks andAll India Financial Institutions, who
would like to participate in the competitive bidding process are required to intimate their
willingness to participate by submitting in writing, expression of interest (“EOI”) and executing
non-disclosure agreement (“NDA”)withDBS India, if not already executed.
For details on the eligibility to participate in the bid process and for submission of Expression of
Interest, please visit website of DBS India : go.dbs.com/corpimportantannouncements
Further, for any queries, DBS India can be contacted at lovevarshney@dbs.com

Whereas the undersigned being the authorized officer of the M/s. Shriram Asset Reconstruction Private Limited (acting in
capacity as Trustees of SARC Trust-16) under Section (5) of the SARFAESI Act having acquired the financial assets pertaining to
various borrowers including the borrowers mentioned herein below together with the underlying security interest created thereof
along with all the rights, title and interest thereupon from secured creditor/ Original Lender/ Assignor i.e. M/s. Jana Small
Finance Bank Limited under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (hereinafter referred to as "Sarfaesi Act") & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in
exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued
demand notice dated mentioned below in the table Under Section 13(2) of the SARFAESI Act calling upon the following borrowers
to repay the amounts mentioned against their respective name together with the interest thereupon at the applicable/ contractual
rates as mentioned in the said notices within 60 days from date of receipt of the said notice along with further interest as
applicable, incidental cost, charges etc. incurred till the date of payment and/or realization as mentioned in the below Schedule.
SARPL has stepped into the shoes of original lender which has all the rights, title, interest of the secured creditor with respect to
financial assets. The borrowers mentioned hereinbelow have failed to repay the amounts due, notice is hereby given to the
borrower/s and the public in general that Authorized Officer of Shriram Asset Reconstruction Private Limited has taken
possession of the secured assets described herein below in exercise powers conferred on him under Section 13(4) of the said Act
read with Rule 8 of the SARFAESI Act.
The borrowers and the Public in general are hereby cautioned not to deal with the below mentioned property/ies/ secured assets and
any dealing with the property secured assets will be subject to the charge of Shriram Asset Reconstruction Private Limited for the
amount and interest thereon as per loan/Assignment agreement. The Borrowers/ Co-Borrowers/ Guarantors/ Mortgagors' attention is
invited to provisions of Sub-section (8) of Section (13) of the SARFAESI Act, in respect of time available, to redeem the secured assets.
Loan Account No. &

Trust Details Demand Notice Date & AmountName of the Borrower/
Co-Borrower/ Guarantor

Description of the Secured Assets (Immoveable Property): All that piece and parcel of land bearing Khata No.298/140, Plot
No.252/1390, Area Ac.030 Dec, situated at Mauza Batemura, Tahasil Maneswar, Thana Dhama, Thana No.12, Dist. Sambalpur,
Odisha with all the buildings and structures thereon and all the plant and machinery, attached to the earth or permanently fastened
to anything attached to the earth, both present and future and Bounded on: East: Narad Chand/ Vacant Land, West: Road, North:
Minaketan Luha, South: Plot No.390/ Suresh Chand.

(Acting in its' capacity as Trustee of various SARC Trusts)
Regd. Office: Shriram House, No.4, Burkit Road, T. Nagar, Chennai-600017.

Corporate Office: Unit No.FF-A-05, A Wing|, First Floor, Art Guild House, Phoenix Market City, LBS
Marg, Kurla (West), Mumbai-400070. Phone No.:1800 120 2389; customercare@shriramarc.com.

45829630000773
SARC Trust-16

1) Mr. Ghanashyam Bag,
2) Mrs. Suryakanti Bag

23-05-2026 & Rs.3,35,644/- (Rupees Three Lakh Thirty Five
Thousand Six Hundred Forty Four Only) as on 20-05-2026

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
[Appendix-IV Under Rule 8(1) Security Interest (Enforcement) Rules, 2002]

Place: Sambalpur Authorized Officer, M/s. Shriram Asset Reconstruction Private Limited
Dated: 17.08.2026 (Acting in its' capacity as Trustee of SARC Trust-16)

Shriram Asset Reconstruction Private Limited (SARPL) BIRLA PRECISION TECHNOLOGIES LIMITED
CIN : L29220MH1986PLC041214

Registered Oice : Dalamal House, First Floor, Jamnalal Bajaj Marg, Nariman Point, Mumbai - 400 021
Tel : +91 022 66168400, E-mail : info@birlaprecision.com, Web : www.birlaprecision.com

NOTICE OF 39th ANNUAL GENERAL MEETING
Noice is hereby given that the Thirty-Ninth Annual General Meeing [“AGM”] of the members of Birla Precision Technologies Limited
[“the Company’] will be held on Wednesday, September 9, 2026, at 11:30 A.M. (IST), through Video Conferencing [“VC”] to transact the
business set out in the Noice of the AGM.

The AGM will be convened in compliance with the applicable provisions of the Companies Act, 2013 and the Rules made thereunder
[“Act”], provisions of the Securiies and Exchange Board of India (Lising Obligaions and Disclosure Requirements) Regulaions, 2015
[“SEBI Lising Regulaions”] read with all applicable circulars on the mater issued by Ministry of Corporate Afairs, Government of India
and Securiies and Exchange Board of India.

The Noice and the Annual Report for the inancial year 2025-26 will be available on the Company’s website i.e. www.birlaprecision.com,
the Company’s Registrar and Transfer Agent [“RTA”] viz. KFin Technologies Limited i.e. htps://evoing.kintech.com and on the website
of BSE Limited i.e. www.bseindia.com

1. Dispatch of Annual Report:
In compliance with the aforesaid applicable circulars, the Noice of the AGM together with the Annual Report for the inancial year
2025-2026 will be sent electronically to the Shareholders whose email addresses are registered with the Company/ its RTA and
Depository Paricipant(s) [“DPs”].

A leter providing the weblink and path for accessing the Annual Report for the inancial year 2025-26 will be sent to those
shareholders who have not registered their email address with the Company/RTA/DPs.

2. Manner of registering/ updaing email address, Mobile Number and Bank Account details:
i. Shareholders holding shares in Physical Mode: By furnishing details in Form ISR-1 duly signed by the Shareholder(s) as per

specimen signature registered with the Company together with self-atested copy of PAN card and cancelled cheque leaf at
the registered oice of the Company or RTA at Selenium Building, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Telangana, India – 500 032 or digitally signed documents via email at cs@birlaprecision.com or
einward.ris@kintech.com

ii. Shareholders holding shares in Dematerialized Mode: Register/update with their respecive DP.
iii. Pursuant to SEBI circulars as amended from ime to ime, with efect from April 1, 2024, shareholders holding shares in physical

form and who have not updated their KYC details (PAN, contact details, bank account details and specimen signature) will be
eligible (a) to lodge grievance or avail any service request from the RTA, (b) to receive dividend, only upon compleion of KYC
details.

3. Manner of casing vote through e-voing:
Members can atend and paricipate in the AGM through VC facility only. The instrucions for joining the AGM shall be provided in
the Noice of the AGM. The Company will provide its members the facility of remote e-voing through electronic voing services
arranged by the RTA. Electronic voing shall also be made available to the Members paricipaing in the AGM. In terms of SEBI
Circular no. SEBI/HO/CFD/CMD/CIR/P/2020/242 dated December 9, 2020, e-voing process will also be enabled for all ‘individual
demat account holders’, by way of a single login credenial, through their demat accounts/websites of Naional Securiies Depository
Limited and / Central Depository Services (India) Limited/ DP. Instrucions on the process of remote e-voing at the AGM are
explained in the Noice of AGM and will also be made available on the Company’s website at www.birlaprecision.com .

4. Dividend and Record Date:
The Board of Directors of the Company at their meeing held on May 29, 2026, has recommended inal dividend of Rs. 0.05/- per
equity share having face value of Rs 2/- each for the inancial year ended March 31, 2026.

The Record date is Thursday, September 03, 2026, ixed for determining enitlement of Members to dividend for the inancial year
ended March 31, 2026. The dividend, if approved will be paid on or before Thursday, October 08, 2026, to those Members and their
mandates whose names appear as:

1. Beneicial Owners as at the end of business hours on Thursday, September 03, 2026, as per the list to be furnished by Naional
Securiies Depository Limited/Central Depository Services (India) Limited in respect of shares held in electronic form, and

2. Members as per the Register of Members of the Company in physical form which are maintained with RTA at Selenium
Building, Tower-B, Plot No. 31 & 32, Financial District, Nanakramguda, Serilingampally, Hyderabad, Telangana, India – 500 032
on Thursday, September 03, 2026.

5. Important informaion about tax deducion at source (TDS) on Dividend:
Members are also informed that in terms of the provisions of the Income Tax Act, 1961, deducion of tax at source is applicable on
dividend payments. The Company is therefore required to deduct Tax at Source at the ime of making payment of dividend.

For Birla Precision Technologies Limited

Sweta Gupta
Place:Mumbai Company Secretary & Compliance Oicer
Date: August 16, 2026
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